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Heard Shri P.K. Padhi Learned Counsel for 

the Petitioner and Shri J.K. Nayak Learned Addi. 

Standing Counsel appearing for the Departmental 

Respondents and have also perused the records. 
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Private Respondent No.3 was issued with notice, but 

he did not appear or file counter. 

2. 	In this original application the Petitioner 

has prayed for quashing the selection of Respondent 

No.3 as E.D.13.P.M, of R.anapatuli. His second 

prayer is for a direction to make fresh selection 

from amongst the existing candidates fulfilling 

all the reiired eligibility conditiQns. 

Departmental Respondents have filed counter opposing 

the prayers of the applicant. No Reoinder has 

been fi1d. 

3w 	j,or the present purpose it is not necessary 

to qo into too many facts of the case. The 

admitted position is that a new Branch Post Office 

was started in village Ranapatuli. Respondents 

have stated that at the first instance Employment 

Exchange sponsered certain names out of which only 

4 candidates including the applicant filed 

applications. Departmental Respondents have stated 

that out of the 4 applications 2 applications 

including that of the Petitioner were received on 

03.02.198 after the last date which was 02.02.198. 

None of the four applicants had su1- nitte3 income 

certtficat'. Accordincly all the 4 applications 

were reected and public notice was issued on 

1c.cr.11;98 fiying 12.C.199P as the last date of 

receipt of atplication. Admittedly the applicant 

and Respondent No.3 along with some others 

applied for the post. Applicant has stted and 

this has not been denied by the Raspondent in their 

counter, that applicant has got 337 marks in HSC 

examination which is more than marks obtained by 
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the Respondent No.3. It is also stated by the 

aplicant that Responjent No.3 helcngs to a different 

vlllac-Te whereas applicant helonos to the Post 

villaqe. The departmental Respondents have stated 

in their counter that along with his petition 

applicant had not su'rrnitted Income Certificate and 

applicant has also not subnitted his application 

in the prescribed proforma enclosed to the public 

notification inviting application. We have 

considered the above pointsO be considered eltcie 

or appointment to the post of E.D.B.P.M. a person 

must hav 	dato- a 	independent means of 

- 
1i:elehood so thathe does not have to depend on 

the allowances of E.D.B.P.M. or his sustenance. 

For ascertaining this along with the application 

an applicant has to file the Income Certificate in 

his own name issued by the competent revenue 

authority. It is sub'nitted by the learned counsel 

for the 	petitioner that Income Certificate can 

be produced even after a person is selected 

according to the relevant instructions. Learned 

Ccune.l. for the petitiOne h a lrawn our attention 

to-the provision recarding adequate means of 

livelehood rnentioned at page 75 of Swami's 

- compilation of EDs Rules 7th Edition. 	This does 

' not spport to the contention of the learned 

counsel for the applicant that a person could be 

R \ selected without referenco to his independent 

means of livelebood and 	efore joining he can 

produces the Income Certificate. 	As a matter of 

_\ 	\ fdct in all cases invariably income certificate 

is enclosed to the application for the post of 

H ¶ E.D.B.P.tl. 	It was also required to be suhnitted 

In view of 
as per the public notice 	mnexure R/2. 

	- 
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this Departmental Authorities were rirht in 

rejacting te canuidat:re of the applicant on the 

qround that he had not suhmitteJ the Income 

Certificate along with his application. Departmental 

respondents have also stated that the applicatioi 

of the petitioner for the post vas not in the 

prescribed proforma. The copy of this application 

has been enclosed at Annexure R/l and from this 

it is seen that the contention of the respondent 

is correct. On this cround also petitioner's 

anplication is lia'-'le to be rejected. Amonst the 

other cinddates, resonlent No.3 has -een adjudriedi 

as the most me ritorios and has been given 

appointment. We found no illeciality in this. 

4. 	The original ap;lication is therefore held 

to be wtthout any merit and is rejected. No costs. 
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Member (Ju:licial) 


